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education in the country. However,
the Government of India is urging the
States to adopt a uniform pattern of
education as far as practicable.]
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SHORT NOTICE QUESTION AND
ANSWER

PAY-SCALES OF GOVERNMENT EMPLOYERS
IN HIMACHAL PRADESH
3. SHRI S. D. MISRA :}
SHRI P. C. MITRA :

SHRIMATI YASHODA
REDDY :

SHRI B. K. KAUL :
SHRI CHITTA BASU :
SHRI N. K. SHEJWALKAR :
DR. SALIG RAM :
Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that agitation
by non-gazetted officers in Himachal
Pradesh 1s continuing due to non-fulfil-
ment of the promise given to them to

1The question was actually asked on
the floor of the House by Shri S. D.
Misra.
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rant pay scales at par with the pay
;g’calets po}kIJta\ining in the neighbouring
State of Punjab and not at par with
the scales obtaining in Delhi as now
announced ; ‘ .

(b) whether it is also a fact that
some of these employees have gone on
hunger strike ;

(¢) whether the police had lathi-
charged the strikers and if so, on how
many occasions ; and

(d) what is the stand of the.emplo-
yees and the Government of Himachal
Pradesh respectively about the applica-
-bility of Delhi scales to the NGOs and
what steps are being taken to meet the
demands of the employees ? =

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) The non-gazetted
officers of Himachal Pradesh Govern-
ment are agitating for grant of pay and
allowances on Punjab pattern. No
‘promise in this regard was given 10
them by the Government. _

(b) Yes sir. Five employees " went
on hunger strike from’ the 5th March
1970 and called it off on the 21st March

1970.
{¢) No sir.

(d) The Government of Himachal
Pradesh and their employees demand
pay and allowances on Punjab pattern.
It has been decided, as a matter of
policy, to adopt the pattern of Central
Scales of pay and allowances for the
employees of all the Union Territories
including Himachal Pradesh. The Home
Minister has already made a statement
in the Lok Sabha on the 17th March
1970 that the cases of such of the em-
ployees who are adversely affected by
this decision will, however, be consider-
ed sympathetically and they may be
allowed the option to retain the existing
scales of pay and allowances.

SHRI S. D. MISRA : Sir, is it not
a fact that the Government of India
sanctioned with effect from 1at Septem-
ber, 1948 the Punjab pattern pay-scales
for the non-Secretariat officers of Hima-
chal Pradesh and they sent a communi-
cation to the State Goverament ?
Because he has said ‘No’, I am giving
the details. It is letter No. F-11/109-
56/C dated 1st March, 1956 autho-
rising the Lieut.-Governor of Himachal
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Pradesh to revise the pay scales of the
non-Secretariat staff as and when the
pay scales are so revised in the ad-
joining Part ‘A’ State of Punjab, so as
to bring them on par with the pay
scales obtaining for the corresponding
posts of Pupjab. It is from the Home
Ministry. [s it also not a fact that
subsequently in 1969 they withdrew
that letter giving an assurance that the
Home Ministry was considering the
question of automatic linkage of the pay
scales, etc ? When there is an increase in
the pay scales in Punjab, it will be auto-
matically announced as applicable to
Himachal Pradesh. A letter was sent
from the Home Ministry to the Hima-
chal Pradesh Government and that
letter was withdrawn. Now, when
there is an agitation by the employees
that they should be given pay scales at
par with those in Punjab, it is being
said that no such assurance was given.
All these are facts which are in the
records of the Home Ministry.

SHRI VIDYA CHARAN SHUKIA ;
There was a system of automatic linkage
of the pay scales of the Union terri-
tories with the adjoining States.  That
was removed about two years back.
That was taken away. Then, we had
decided that the pay scales of the Union
territories would be decided in compa-
rison with the adjoining States and the
Central scales of pay and whichever
was lower would be given to them. That
was the decision taken about two years
back. After that .

SHRI S. D. MISRA : Was it com-
municated to the State Government ?

SHRI VIDYA CHARAN SHUKILA :
Yes, it was communicated to the State
Governments. The State Governments
knew about that. The automatic
linkage was removed. Then, there was
an agitation about it. When Punjab
was reorganised, certain parts of Pun-
jab went to Himachal Pradesh and
Punjab employees also went to Hima-
cha] Pradesh. Then, the question arose
whether those people would get the
punjab scales of pay or they would get
the scales of pay as had been determin-
ed for the Union territory employees. It
was decided that they would get pay
according to the decision that had been
taken, iLe, either the scale of pay ef
the adjonining State or the scale of
pay in the Uniton territory of Delhi—
the Central scale-—whichever was lower.
When this trouble arose, we again con-
sidered the matter and we came to the
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conclusion which was announced in this
hon. House a few days back that the
Central scales of pay would be given to
all the Union territory employees irres-
pective of the scales of pay in the ad-
joining States. This is being imple-
mented.

SHRI S. D. MISRA: One more
question. The Delhi pay scales, as the
Government has recently announced,
will be applicable to Himachal Pradesh.
Is it not a fact that even the Dethi
scales of pay are in some cases lower
than the existing scales in Himachal
Pradesh and they are substantially
Jower than the revised Punjab scales?
I am giving one or two instances. For
example, constables in  Himachal
Pradesh are in the scale of Rs. 125-150,
but in Delhi they are in the scale of
Rs. 75-110. In Punjab it is Rs. 125-
150, but it is much less in Delhi. Simi-
larly, take the case of Patwaris. The
existing Patwaris in Himachal Pradesh
get Rs, 60-175. 1 leave out the incre-
ments. In the case of Delhi it is
Rs. 85-128, whereas in Punjab it is
Rs. 110-200. So, it is a double hit by
the Home Ministry. They are not get-
ting the revised scales of pay as in
Punjab. 1 do not know what will hap-
pen to these people and whether they
will get even less than what they are get-
{ing now, because vou have just given
them the pay as in Delhi. Related to
this is, what will happen to the com-
pensatory allowance which is being given
in Simla, etc.? Will it not be with-
drawn since you are giving them the
Delhi scales ? Then, is it not a fact
that the Himacha] Pradesh Secretariat
employees are getting exactly the same
scale as the Government of India em-
ployees and Punjab employees? Why
is this distinction between Secretariat
employees and non-Secretariat emplo-
yees ? One lakh employees are there
and they are not getting the benefit,
whereas the Secretariat employees are
getting it.  These are my three
questions.

SHRI VIDYA CHARAN SHUKILA :
If the hon. Member had carefully heard
my answer, it would not have been
necessary for him to ask at least the
last part of his question. I have stated
in reply to part (d) of his question
that in case the pay scale of any
employee in Himacha] Pradesh is
higher than the Central scale of pay,
he would be allowed to retain it. It
would not be reduced. As far as the
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other question is concerned, 1 have
already stated that it is our basic policy
to see that the employees of the Union
territories all over the country ge; the
same scales of pay. The scale of pay

in the Union territories should not
differ from one another. We should
not cast a burden on the Central
Revenues just because the Finance

Minister of a particular State decides
to revise their pay scales or make them
very high. Then, automatically the
pay scales of these people will not
go up without our beirg able to decide
whether any increase 1is justified for
these employees or not. Therefore, we
have taken a decision that henceforth
all the employees of the Union terri-
tories shall be governed by the Central
scales of pay and there would be no
distinction. As I have said, this would
benefit a large chunk of the employees
of the Union territories and it 1s not
going to reduce their pay. In case
there are any employees where they are
getting a much higher pay and their
pay will be reduced, they will be allow-
ed to retain their existing scales of pay.
They will not be reduced.

SHRI P. C. MITRA : May I know
whether the Government is aware that
the cost of living in Himachal Pradesh
is higher than in many of the Union
territories, including Dethi? At the
same time, the Government of that area
and the Chief Minister are also in
sympathy with the strikers, In view
of these facts, why does not the Govern-
ment reconsider the situation and not
stick to its own stand which it took
about two years back ?

SHRI VIDYA CHARAN SHUKLA :
We have reconsidered our stand that we
took two years back and we have revis-
ed it. Our earlier stand, as I stated
here, was that they shall get the Central

scales or the scales of the adjoining
State, whichever were lower. That has
been revised. Now we say, whether

lower or higher, all the employees of
the Union Territory shall get the Cen-
tral scales. This is going to mean about
Rs. 21.28 lakhs extra payment to the
employees of Himachal Pradesh Gov-
ernment. It is no doubt true that the
Chief Minister of Himachal Pradesh has
supported the demand of his employees
that they should get the Punjab scales,
but ultimately the money goes from the
Central fund, the Consolidated Fund of
India. So we had to take a decision
about this matter as to whether there
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should be ahy invidious distinction
between one Union Territory and

another. We thought that it would be
best if the pay scales of Union Terri-
tory employees were the same through-
out the country rather than differing
because of the fluctuations in the scales
of pay of the States which are adjoin-
ing the Union Territories.

SHRI P. C. MITRA : 1 asked regard-
ing the cost of living.

SHRI S. D. MISRA : His question
was, is it not a fact that the cost of
living in Himachal Pradesh is higher
than in the neighbouring States of
Haryana and Punjab ?

SHRI VIDYA CHARAN SHUKLA :
The hon. Member asked whether the
cost of living in Himachal Pradesh was
higher than the other Union Terri-
tories—that was the question he asked—
including Delhi. He did not say neigh-
bouring States. 1 do not have the com-
parison here at present with me, but 1
do not think this would be true because
it does not look likely that the cost of
living in Himachal Pradesh, which is a

vast hilly area, would be higher than
what we can find in Delhi, Goa or
Pondicherry. But I do not have the

figures with me.

SHRIMATI YASHODA REDDY :
Is it not a fact that if the pay-scales of
Punjab are given to the Himachal
Pradesh people, it will cost the Govern-
ment of India more than Rs. 1 crore,
and if you give them the pay scales of
Delhi, it will not cost the Centre more
than Rs. 20 lakhs ? If so, why is not
the Government thinking at least of
giving the Delhi scales ? (Interrup-
tion) Yesterday in the radio 1 heard
that the Chief Minister has given an
assurance to the NGOs saying, ‘“Please
withdraw your strike ; go on two days’
casual leave” and he has given them an
assurance that they would look 1nto
their affairs. Does the Government of
India kmow what are the assurances
given by the Chief Minister, will it be
possible for him to tell us that, and if
so, will they be favourably considered ?

SHRI VIDYA CHARAN SHUKLA :
The hon. lady Member knows that we
have already taken a decision to give
the Delhi scales of pay to the Hima-
chal Pradesh employees. As far as the
assurance of the hon. Chief Minister is
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concerned, he did contact the office-
bearers of the union of the NGOs and

gave them the assurance that their
demands would be considered by the
Central Government and that they

should not go on strike. I am happy to
say that 1 got a call from the Chief Mini-
ster this morning and he informed me
that he has appealed to the NGOs and
the NGOs have agreed to call off their
strike, and I can assure the hon. Mem-
ber that if the office-bearers of the
union come here and talk to us, we
shall sympathetically hear their demands
and consider them. But as far as the
Chief Minister is concerned. ..

MR. CHAIRMAN : She says
Chief Minister gave an assurance.
you know anything about it?

the
Do

SHRI VIDYA CHARAN SHUKLA :
The Chief Minister only gave the assu-
rance that their demands would be con-
sidered by the Central Government.
This is the only assurance that has been
given to them. On this assurance they
bave withdrawn the strike notice.

SHRI CHITTA BASU : May I know
from the hon, Minister whether it is
not a fact that the introduction of the
new policy, that is, the Centra] pay
scales in  Union Territories, would
adversely affect the pay packets of the
large number of Government emplo-
yees in Himachal Pradesh?  Having
this thing in view, can the hon. Minister
assure the House in specific terms that
in no case any employee would be ad-
versely affected and that their pay
packets as they had been receiving will
be protected ?

SHRI KRISHAN KANT :
already given it.

He has
SHRI CHITTA BASU : You do not
understand this thing.

SHRI KRISHAN KANT :
already given it twice.

He has

MR. CHAIRMAN : You put your
question.

SHRI CHITTA BASU : T understand
that he has said something, but nothing
has become clear. Why is he distur-
bing me? 1 want to know whether the
Government is in a position to give the
specific assurance that after the intro-
duction of the new pay scales as decid-
ed upon it would not adversely affect
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any of the Himachal Pradesh Govern-
ment employees, that is, their pay
packet is to be protected in all possible
manner. Secondly, may 1 also know
whether the Government can also assure
this House that no employees of Hima-
chal Pradesh will be victimised for
merely participating in the strike or
participating in the hunger-strike or
participating in the agitation now going
on? Thirdly, may I also know from the
hon. Minister whether it is not a fact
that in Chandigarh itself a ncw problem
will be there ? As tar as my informa-
tion goes, about 6000 employees who
were earlier with the Punjab Govern-
ment were unallocated while the Punjab
State was divided, but some of them,
about 3000, have been provisionally
" allocated and they had been dgemed to
be working as Punjab Government em-
ployees on deputation at Chandigarh.
They have been receiving even today
the Punjab scales, but the very moment,

as Chadigarh is already a Union
Terrijory. ..
MR. CHAIRMAN : What is the

question ?

SHRI CHITTA BASU : The question
is whether in their case pay protection
will be also guaranteed because the
very moment they are treated as Union
Territory employees, they will not be
able to get the Punjab pay scales and
their pay scales will be reduced. I ask
whether in that particular case the provi-
sionally allocated 3000 Government
employees at Chandigarh would also get
the benefit of pay protection, as I have
demanded earlier.

SHRI VIDYA CHARAN SHUKLA :
I have already stated that because of the
decision if any section of employees in
Himachal Pradesh are adversely affect-
ed, then they will be given the option
to retain their existing scales of pay
and allowances. This I have already
made clear and I hope this satisfies the
hon. Member, and in view of this it can
be safely stated that this decision of
the Government of India will not ad-
versely affect a single employee of the

Himachal Pradesh Government. On
the other hand we will be paying
Rs. 21.28 lakhs more to them as a

result of this decision. Sir, the other
question he asked was about victimisa-
tion. The administration never victi-
mises its employees, We have no
intention of victimising anybody nor
will we ever victimise anybody for this.
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If they have committed any wrong, if
they violated any rules of conduct, then
due departmental action will be taken
against them, but there is no question
of victimising anybody just because he
was taking part in union activity. His
third question was regarding Chandi-
garh. It is a completely separate ques-
tion. It has nothing to do with the
Himachal Pradesh employees.

SHRI CHITTA BASU : That is with
regard to the question of pay scales of
the Union Territory. The very moment
this new policy of mtroducing the Delhi
pay scales in the Union Territory at
Chandigarh is put into effect, the em-
ployees will be affected because they
have been receiving the Punjab scales.

SHRI VIDYA CHARAN SHUKILA :
There are differences in each Union
Territory. What differences we find in
Himachal Pradesh may or may not be
there in Chandigarh or in Pondicherry
or Goa or Tripura or Manipur. I think
I am not called upon to give particulars
about each Union Territory. If he puts
a separate question, I shall give him the
answer.

To mfama ¢ Fr 7 WA ST gz
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Fifsw | ST AR 6 HEA ¥ Afuw aw
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dar @@ g, faw s # £ar a1 ag
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MR. CHAIRMAN : Come
question.

to the

DR. SALIG RAM : I am informing
him that the cost of living is much more
in Himachal Pradesh than anywhere else
in India. We are living there in Lahaul,
Spiti, Mahasu, etc. They are inaccessi-
ble during the winter season and even
after that, living is much difficult.

T five g% srrar o gaa 1S At
F AT ERT & 55, 6—6 HIT aF IAHI
fFTr-aTeT Sgg & 9gar g |

MR. CHAIRMAN : Why are you
repeating this ?

DR. SALIG RAM : I am repeating
only to show...

MR. CHAIRMAN : Do not
please. Put the question.

repeat,

DR. SALIG RAM : I am giving all
these details because the people outside
will not be able to know these. I am
coming from Himachal Pradesh. And
I should inform the Home Minister
what is the cost of living there.
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ufons & afaw 37 & fav safus car-
gem fou sy § & gAR gt fgamaer
¥, S A AT AU €W g, qaf foe
ufara § S-S & grga T8t § a
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¥ fream wfos aqw 39 & fov da= §
qr qgi ?

WH AT TF q@ AT 2, ..

MR. CHAIRMAN : Please

. ME y put a
definite question.
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DR. SALIG RAM: I am asking a
definite question, There are so many
things that I would like to ask.

MR. CHAIRMAN : Put a question.
You ate giving the details.
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SHRI C. L. VARMA : Is it a fact
that the NGOs, who were on a fast,
have now given up the fast on the clear
understanding and assurance given by
the Chief Minister of Himachal
Pradesh that now the hon. Home Minis-
ter of the Government of India has
agreed to have discussions about the
Punjab pay-scales instead of the Delhi
Administration pay-scales with the
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representatives of the NGOs and, if so,
when will these talks be held ? Secondly,
- will the hon. Minister assure this House
that all those office-bearers of the em-
ployees’ union and union members
whose services have been terminated will

be taken back without any break in
service or any financial loss and that
the cases which are in the court or

under investigation will be withdrawn ?

Then, Sir, I just wish to emphasise
again, as my friend, Dr. Saligram, has
said, that between the cost of living in
Himachal Pradesh and the cost of
living in Delhi there is no comparison.
In Detht you are connected with the
aeroplane, you are connected with so
many facilities. And what is there in
Himachal Pradesh ? Therefore, the pay-
scales of Delhi are not suitable to the
hilly areas of Himachal Pradesh or
Kashmir or anywhere else,  For the
plains it may be all right and you may
have them there, but not for the hilly
areas. And naturally you will have to
have some difference between the pay-
scales of Delhi and those of the hilly
areas.

SHRI VIDYA CHARAN SHUKIA :
I have already indicated ...

MR. CHAIRMAN : He asks whether
you will make any difference.

SHRI VIDYA CHARAN SHUKLA :
He has asked three questions. The
first question was whether any assurance
has been given by the Chief Minister
regarding the discussion of the demands.
I have already stated that if they come
here and if they want to discuss the
demands with us, we shall discuss their
demands. But no assurance has been
given whether any demand could be
accepted or not accepted or whether
this demand or that will be discussed
or not. If they want to come here and
put forth their demands, we shall defi-
nitely discuss with them.

The second question was whether the
people who have been suspended and all
that would be taken back or not. 1
think, as soon as normal conditions are
restored, all these matters will be con-
sidered by the Himachal Pradesh Ad-
ministration about the cases in court,
suspended employees, etc,

SHRI GODEY MURAHARI: 1
would like to know from the Govern-
ment whether they are not aware of the
fact that Himachal Pradesh happens to
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be a tourist State. Many tourists go there
with the result that the cost of living
in Himachal Pradesh shoots up. 1 think
it is even double that of Punjab. There-
fore, to say that the Delhi scales would
apply to Himachal Pradesh is a com-
plete misnomer. In the first place,
Punjab pay-scale itself is low for Hima-
chal Pradesh. Therefore, I would like
to know whether the Government does
not think it proper to have a special
scale for Himachal Pradesh or think of
the feasibility of giving some kind of al-
lowance to make it equal to the scale
that exists in Punjab so that the people
in Himachal Pradesh do not face this
difficulty.

I would like to inform the Minister
of another difficulty and that 1is the
difficulty of accommodation. Sir, all
the tourists centres have the problem
of accommodation. No Government
employee is able to get any accom-
modation at these centres because
whatever little accommodation is there
is occupied by the tourists or somebody
else. And the rents are very hioh
Therefore, I would like to know whether
the Government would also consider a
scheme for building houses for these

i Government employees and giving them

out on a nominal rent.

Another think I would like to know
from the Government is whether they
will not think it proper that these
States like Himachal Pradesh and Mani-
pur are given full Statehood so that they
can solve their problems because it
looks as if the Central Government
does not seem to understand even the
problems of  Himachal Pradesh or
Manipur or States like these, because
they are still living in Delhi and all that
they can think of is in terms of Delhi
only. So, I would like to know from the
Government whether they would consi-
der putting these on a special footing.

SHRI BHUPESH GUPTA : Delhi?
MURAHARI : New

SHRI GODEY
Delhi.

SHRI VIDYA CHARAN SHUKLA :
As far as these questions are concerned,
I have already answered most of them.
I will again repeat. I have said that T am
not aware of the difference in the cost
of living here and there. It is likely
that in the hilly areas there might be
additional cost of living and there are
allowances, hill allowances, etc. given
here and therc. 1 do not have here
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particulars of what kind of allowances
or what scales of allowances are given
to the Government employees posted in
the various outlying areas.

So far as the question of Statehood is
concerned, I have already made it clear
that {alks with the Chief Minister have
taken place. It is being examined in
consultation with the Planning Com-
mission. And we hope to take a very
early decision on this matter. And it
is not a fact that we do not know the
problems there; we do know the
problems. The question is how to
solve them. But we have to consider
the problems within the  resources
available to us. We cannot go beyond
the resources and the means available
to us.

SHRI A. P. JAIN : The Union terri-
tories are spread all over the sub-con-
tinent from Tripura to Goa and from
Himachal Pradesh to Pondicherry. The
living conditions and the climates there
are different. The economic conditions
are different. May I know the govern-
ing consideration or the policy undet-
lying the change in the previous rules

. which provided that the pay scales
should conform with the pay scales of
the neighbouring State ? Now you say
that there should be one scale for the
whole of India in the Union territories.

SHRI VIDYA CHARAN SHUKLA :
Sir, the Union territories are spread all
over the country and so also are the
Government of India offices. Therefore,
we have the Central pay scales which
take care of all the Central Government
employees and also the Government
employees in the Union territories. We
wanted uniform pay scales for all the
Union territory emplovees. 1 forgot
his second question. Yes, he wanted to
know the underlying consideration for
having uniformity ot pay. This ques-
tion arose because certain State Govern-
ments were giving rates to their em-
ployees which were even higher than
the Central scales of pay in certain cases.
This was creating difficult situations in
the various Governments and the Union
territories. Therefore, in order to
streamline the whole thing we thought
we should give uniform pay scales to all
the Union territory employees so that
these invidious distinctions do not arise
just because the adjoining State pay
scales vary in this manner.
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SHRI BHUPESH GUPTA: The
hon’ble Minister is insisting on his con-

tention that it would be fair to give
uniform scales of pay. Now, Sir, was
it not a fact that a commitment was

made by the Government itself that the
employees of the States should get
their pay scales revised on’ the basis of
the pay scales obtaining in the adjoin-
ing State ? And this applies also in the
case of the employees of Himachal
Pradesh. What is the reason for this
breach of faith, I should like to know.
Why is the Government going by its
own thinking and not the thinking of
the employees themselves who say that
they require the Punjab pay scales?
What is the difficulty in extending the
Punjab scales of pay to the employees
in Himacha!l Pradesh ? Do 1 understand
there is some difficulty in it or is it
just a fad of the Government that the
so-called Delhi scales of pay should
alone be applied ? I should also like to
know why there is delay again in re-
instating all the government employees
of Himachal Pradesh whose services
have been terminated for whatever
reasons, I am not going into that.
These terminations arose as a result
of their participation in their legitimate
trade union agitation. Do I understand
that when the Government is consider-
ing the matter these cases have been
kept pending with a view to pressurising
and bullying the Government employees
so that they accept the terms of the
Government ? Would it not be better
if these restrictions are withdrawn so
that the discussion between the repre-
sentatives of the employees and the
Government could take place in a bet-
ter climate ?

SHRI VIDYA CHARAN SHUKILA :
I have already explained that there is
no question of assurance, as the hon’-
ble Member said. Actually it was an
existing practice : it was not an  assu-
rance but an existing practice that the
pay scales of the Union territories were
linked with the pay scales of the ad-
loining State. That was going on for

about 24 years. An ad hoc decision
was taken. Instead of an automatic
hnkage in that manner a new system

was devised. That new system was that

instead of giving them automatically the

pay scales of the adjoining States they
should be given either the scales of the

adjoining States or the Central scales of

pay whichever was lower

SHRI GODEY MURAHARI: Why
not higher ?

~
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SHRI VIDYA CHARAN SHUKILA :
I am only stating. I am not giving any-
thing for or against. 1 am only men-
tioning the position. Then there was
some difficulty. There was agitation
and the employees of the Union terri-
tories did not like this. Various repre-
sentations were received by us. We
discussed this matter with, them and
ultimately again this matter was revis-
ed and we came to this conclusion
after seeing the ways and means posi-
tion and the conditions in the various
Union territories. (Interruptions) We
know all other factors which made it
possible for us to agree to the demand
that there should be Centra} scales of
pay for all Union territories whether
the scales of pay of the States adjoining
are higher or lower. The question was
gone into and the Central scales of pay

were provided for all Union territory
employees.
About another point, that is reinsta-

ment, that Mr. Bhupesh Gupta raised 1
join with him in the hope that they will
be soon reinstated and the position will
be normalised. It is not that we want
to do this to pressurise the employees.
We hope the Himachal Pradesh Gov-
ernment will take steps to normalise the
situation very quickly.

SHRI C. D. PANDE : The hon’ble
. Minister of Home Affairs has said that
there are uniform scales of pay in the
Union territories. [ think that 1s not
correct in view of the fact that Chandi-
garh is a Union territory and will
remain a Union territory for five years.
There you have given them the Punjab
scales of pay. In the Andaman and
Nicobar Islands they have higher scales
of pay. Therefore, only Himachal
Pradesh is an exception where you have
applied this rule. The employees in
the Union territory of Chandigarh are
given higher salaries than Himachal
Pradesh which is costlier. You say it
is “likely”. It is a definite thing. Why
do vyou say it is “likely” when you are
certain that Himachal Pradesh is costlier
than Chandigarh ?

SHRI VIDYA CHARAN SHUKILA :
The hon’ble Member should have had
some information before asking this
question. As far as the Union territory
of Chandigarh is concerned, therc
are various kinds of employees there.
There are certain employees who are on
deputation. You must understand this.
There are certain employees who are on
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deputation from Punjab. There are
certain employees who are on deputa-
tion from Haryana and there are certain
Union territory employees. This will
apply to only such employees who are
employed by the Union territory, If
there &re people on deputation from the
Punjab or Haryana or from other States,
of course, they will get the scales of
pay of their States. This particular
thing will be uniformly applied to
everybody in Chandigarh.  Everybody
there 1s not a Union territory employee.
There are certain employees who are on
deputation from other States.

SHRI C. D. PANDE : That can hap-
pen everywhere.

SHRI VIDYA CHARAN SHUKLA :
Wherever this happens the same situa-
tion will come. But the employees of
the Union territories as such will all
be given the Central scales of pay.

M gege fag wet) ¢ ¥ aqy 9gy
& AT FTRIE | ‘

MR. CHAIRMAN : [ think we have
thrashed it out.

N grae fag werl : TFT U 9
grearaT fen w13 ¥ arg fr 28 faoig &
arz {97 &vm 47 S-Faawm faw g,
3% 9T a7, faadry afzora A€ g, & @4-
Aar g e fgara= & sva 7 Sfrar faaga
ECT EY ATAAY | TF T Fg AT gir o S
T & FAATE § AT fgmrAer wAwr §
arg A7 fqawr asg F ¥ wen foaq 91
qT TH A(LATAA F q0G AF AT 97 FE
TEaE URFT TE! T | gady Fofy fgwraer
T & FARATA & g, e fgmraa
93W F qaq A (Ao 9 S I fF g
HIyoT & 13 A7 fawey gawre awrfaa =@y
ghT, 3% T I% FIE AT A ST
FATq o ST AT WA I, FaA@ IR T
de T eheq AT 2R ; FITF A6 A gEAq
qHFE T FI F1 AT A1¥TGA L qH § )
a1 s+t Agea 98 & f 7w i ar
AWM 9% &) d27 § Theq qiT; THL TG
oTax ag F9q (@1 E o fgamaer o
qui AT FY FAT I F 99 A9 F ofeT
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Fofrsma  § | ey & A1 I/ T HAA
¥ ary &, A1 g Ay & swafy F g
am famrasr saw 9T #gW o Wl A
F2q F1 frvag wafng 7T FLT 's:@(%
X F F serar wigAn g fwosast A
faamz & 1

o) fram avor g s AT AEREH,
FAAT waE T S qger a1 F@r ag A
a2 fx foad e 4 O UATSAT HEA
e & vt §, 3% ford gw A wnea &
ITH T UT CHISAT FA T &, T Tl H
S adEA gaA-arT 2, fgEraw wRw &
Fianfedt &1, af ag #29 &F § FAE,
Y @ WA A3 A, qg AT AGr @
ag 49 F1 41 &7 @A)

st geax g Wardi : emTe S & A

sft feer wrwor gaw ¢ SATRT § A1 SAET
@] faan wmamn |

s grae fag W : UEAEEl CREE
a1 &y grir ?

%ﬁf‘amwgm:aéa‘rﬁ‘%g%ﬁr
g, Frady arx ar Frft A F § A fEe
AU %g |M g |

Y9, g a% fF fgmad g3w &1 q
I FT &I I AT GG g, AT g ARG
7 fr gw agg ofveg faofa F3, gaw
FgT ff wfver fvra &30, aga g 781 F37 )
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WRITTEN ANSWERS TO
QUESTIONS

SARKAR COMMITTEE REPORT ON C.S.LR.

*569. SHRI M. P. BHARGAVA :
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that the case
of Dr. Amarjit Singh, Director, Central
Electronics Engineering Research Insti-
tute, Pilani was not referred to the

SABHA ] to Questions A8

Sarkar Committee till the 19th Decem-
ber 1969 ; and

(b) whether it is a fact that the
C.1.S.R. administration issued a letter on
the 19th December 1969 to Shri Amar-
jit Singh to offer his comments on cer-
tain complaints against him ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (PROF.
V. K. R. V. RAO) : (a) The CS.IR.
has not referred any case of its own to
the Sarkar Committee, Reference about
Dr. Amarjit Singh, Director, Central
Electronics Engineering Research Insti-
tute, Pilani was received from the Sarkar
Committee on 22-3-1969 which was
replied to on 28-3-1969.

(b) Yes, Sir.
STUDY ON AGRARIAN TENSIONS

*570. SHRI SITARAM JAIPURIA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that his
Ministry has made a recent study on
the causes and nature of current agra-
rian tensions and come to the conclu-
sion that the country is facing a distur-
being situation in the villages which may
cause an explosion if the growing dis-

parity among the rural people is not
tackled effectively ;
(b) if so, whether a copy of the

study report will be laid on the Table of
the House ;

(c) whether his  Ministry
dialogue with the other Ministries
the State Governments to solve
village problems as a result of
study ;

in
and
the
this

is

(d) if so, the response so far receiv-
ed in the matter ; and

(e) what other steps are being taken
by Government including the enlistment
of private agencies and organisation to
remove the disparity and tension in the
villages ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1 VIDYA CHARAN
SHUKLA) : (a) and (b) A paper en-
titled “the Causes and Nature of Cur-
rent Agrarian Tensions” was prepared
in the Research and Policy Division of
the Ministry of Home Affairs ; copies of
the paper in its final form are available
in the Parliament library.



